[23 May, 2006] RAJYASABHA

THT ITAT? FIT AqIAG H A P AT U Bl Ghe g AT 5 A AT B Wl ? I
Afeai | ISt A= H g @A arel (S &7 7 3fF Yobh AT DI goIoTd &
foTT |1 & MIAART 4§ AT Yo B < &, I &I B 91d 81 RPR Pl S A9l
DI TERAT BT <@d gY YRR $N AT ) AR H3=1 A0fg) #4=7 e 1ad A1
A ARBR ¥ FGRIY 8 b P a8 Ry wee B+ &l Hur |

Need for National Consensus on the Issue of
Reservation

SHRI M.P. ABDUSSAMAD SAMADANI (Kerala): Sir, | wish to draw the attention of
the august House to the need for bringing a national consensus on the reservation
issue, instead of making it a controversy. Basically, the Constitution of the nation has
underiined the scope for reservation considering the social and historical background of
the minorities and the Backward Classes of our society. In some of the States, it is being
implemented on various levels and with different criteria. In such States, it has produced
good results by way of social and educational progress in respect of such sections of our
people to whom reservation is meant. Various Commissions of Inquiry have brought
forward the pathetic condition of the socially sidelined sections of our society. In the
educational institutions as well as in the Government service, their representation is very
poor. It is our duty to do our maximum effort to lead them from utter backwardness to the
national mainstream of social and political lives. The differences of opinion in this regard
have to be solved on the basis of a discussion culminating in a consensus, and we should
be able to view the entire issue with a national and humanistic perspective. Our Executive
and the Judiciary have a mutually complementing role to play in this venture. | request
the Government and the political parties to endeavour to march towards this goal.

Need to Formulate Action Plan to Help
Senior Citizens

MS. PRAMILA BOHIDAR (Orissa): Sir, as per the Census 2001, there were
7,66,22,321 senior citizens in our country. Their population is expected to grow, and by
the year 2016, their population will be more than 10 per cent of the total population of
our country.

Sir, with this fragmentation of land-holdings in the rural areas and disintegration of
the family system, majority of our .senior citizens are
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unable to take care of themselves and do not have means to live a decent and
happy life. They are being ignored by their kith and kin and near and dear ones
who have left them to fend for themselves and compelled them to lead a
lonely and disappointed life. Though section 125 of the Code of Criminal
Procedure, 1973, provides for maintenance allowance that the senior citizens
can claim, but in actual practice, majority of them are not aware of these
provisions.

Sir,nowadays, another alarming trend which is emerging is that lonely or
coupled senior citizens are being murdered either for their property or for other
reasons and are also being robbed of their valuables. They have become an
easy target of criminals. It has become very necessary to provide them security
and protection from every angle, both by the respective State Governments
and the Central Government.

Sir, for this purpose, the Government should evove the following action
plan to help the senior citizens to lead an honourable existence: Establish
senior citizen homes; Provide financial assistance to the needy persons; Provide
free legal assistance in deserving cases; Provide free medical and other
related facilities to the needy; and frame stringent measures to make their own
wards to contribute for the welfare of their parents.

STATEMENT BY MINISTERS—Contd.

Status of implementation of recommendations contained in the
Sixth Report of the Department-related Parliamentary Standing
Committee on Coal and Steel
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Status of Implementation of Recommendations
contained in the Twelfth Report of the
Department-related Parliamentary Standing
Committee on Urban Development
And
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